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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BEﬁCH:

AT HYDERABAD

0,A.No,32 OF 1999, DATE OF ORDER:3pD-3-1999,

BETWEEN:

N-V.Tajbabt‘lo .....Applicant
and

1. The Superintendent of Post Offices,
Tenali Oivision, Tanali-szg 201.

2, The Postmastsr Gensral,
Vijayawada Region, Vijayawada-500 002.

3. The Union of India, rep., by the
Cirsctor General, Oept. of Posts,
(0.6.(P) fPor short), Dak Bhavan,
New Dslhi-110 GO0O7.

4. The Union of India, rep. by the
Secretary, Department of Personnel
& Training, (DO P&T for short),
Ministry of Home Affairs,
Govt. of India, Neuw Delhi.

..sesRESpOndents

COUNSEL FOR THE APPLICANT :: Mr.S.Ramakrishna Rao
COUNSEL FOR THE RESPONDENTS:: Mr,V,Rajeshuara Rao

CORAM:

THE HON'BLE SRI R.RANGARAJAN ,MEMBER (ADMN)
AND
THE HON'BLE SRI B.S5.JAI PAR AMESHWAR ,MEMBER (JUDL)

+t ORDER :

ORAL ORDER(PER HON'BLE SRI R.RANGARAJAN,MEMBER (A) )

. Heard Mr,S.Ramakrishna Rano, lsarnsd Counsel
for theApplicant and Mr.V.Rajeshwara Rao, learned
Standing Counsel for the Respondents.
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2 Even though this OA is not listed today, both
the parties agreed that this can be disposed of as
the applicant is withdrawing this OA dus to the
isaye of further subsequent notification for Pilling

up the same poat;

3. In view of the above submission, the DA is

dispossed of as follous:=-

4. This OA is filed Por the following relisfs:-

" (a) To quash the impugned notification No.B.I11/352,
: dated:30~11-1998 of the R-1 resarving the post
of ED/BPM, Yeletipalem for ST/0BC/SC and the
instructions of R-3 in lstter No.19-11/97-ED &
Training, dated:27-11-19897 declaring theo same
as illegal, arbitrary, unauthorised and viola-
tive of Articles 14, 16, 21 and 335 of the
Constitution of India, as the applicant is
deprived of applying for the same;

(b) To cell for the relevant authority and orders.
of the R=4 for grouping and ressrving the posts
of ED Agents, if any, in the Postal Department
as done by R=3 in his office Lr.No,19%=11-/97-ED
& Training, datsed:27-11-1997; and

(g) to call for relevant rosters maintained by the
R-1 to show as to bow he came to issus the
impugned notifications dated:30-11-1998 inviting

applications from SC/0BC/ST candidates only
deeming it as reserved post.”

5e The applicant submits that number of notifications
havépeen issusd subsequent to the notification under
challenge and he submits that he will challenge the
subsaquent notifications ags per lau. In view of the
above, he submits that ha is withdrawing this 0A for

the prasent for challenging the subsequent notificaticns,
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6 In view of the above submission, the DA is
disposed of as withdrawn with libsrty to the

applicant to challengse the subsequent notifications,

NG

(R.RANGARAJAN)
MEMBER (ADMN)- l

if he is so advisad. WNo costs,

%ﬁﬁm)
Lé?am R (auoL)
L0 )I

Dated:this the 30th day of March,1959

Dictated to steno in the Open Court Av4§h£?
*R¥%
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